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Mr| Spesker : Hon'ble Members, I have received a Calling Atteation
Motion from Shri Karan Singh Dalal, ML. A. regarding the distress sale of
Mustard by the farmers in Haryana. I admit it Shri Karan Singh Dalal, M.L.A. may
% . read his notice.
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r. Speaker : Now, the Deputy Chief Minister will make the

Starement . . ‘
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Mr‘ Speaker : What do you want to say, Come to the pojm:.
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Mr. Speaker : Now, move to the next ftem, Hon'ble Memb
received a calling attention motion from Dr. Sughi Indora, MLI..A. and

=rs, 1 have
two others

nretibers regarding recent hail storm in Haryana State, T admit it, Dr. Sushil Indora

may read his notice.
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Mpr. Speaker : Now, the Revenue Minister will make the stater
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Revenue Minister (Shri Surender Singh) : Mr. Speaker Sir, Haryana is an

agrarian State with 75% of its population working in the field of 4

Ericuiture,

contributing to the economy of the State. The Government is very anxious to

safeguard the interest of the farmers. Whenever the farmers suffer any
durnage to the crops as a result of natural calamities mcluding hai
Goverpment would like 10 compensaie them adequately.

The Government oF India set up a Calamity Relief Fund (CRE

0ss due to
istorm the

A for each

State in which 73% contribution is made by them and the remaining 25% by the

State Government to be utilized for natural calamities. As far as damag

e 10 CTOps

*Read out by Dr, Sushil Indora.
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as a result of hailstorm is concerned, the norms fixed by Government of India,
where the damage to crops is more than 50% arg - '

1, Unarrigated area Rs. 1000/- per hectare
2. Assured irrigated area Rs. 2500/- per hectare
3. Perennial crops K Rs. 4000/« per hectare

The| present Government immediately after-assuming .the-gffice decided
to enhanc? the compensation according to the following norms i— ‘

Sr. Extcn}t of damage  Existing relief: Revised relief norms - %age
No. to.standing Crops ~ TOTMS Per. . - per damaged acre hike
‘ | damaged acre . present by the Govt. o

1. TDamilgas between  Ras. 1000/ Wheat Rs. 1500/ 50%
2% to 50% Other Crops Rs.1250/-  25%

2. Damages from Rs, 1500/- Wheat Rs. 2250/« 50% .
31% to 73% Other Crops Rs.1873/-  23%

3. Damages from Rs. 2000/~ Wheat Rs, 3000/ 50%
76% to 100% Other Crops Rs.2500/-  25%

Tnstructions have been issued to all the Deputy Commissioners
accordingly.

The currenl rabi crops has been damaged by the hailstorm  in the
month of February, 20035 and March, 2005, § Districts were affected in
Fehruary natnely, Rewarl, Narnaul, Sirsa, Hisar, ¥amal, Fatchabad, Bhiwani,
Tind (133 villages) and 9 Districts, namely, Rewarl, Sirsa, Hisar, Sonepat,
Yhajjar, Narnaul, Bhiwani, Jind and Rohtak (253 villages) have been affected
in March, 2005, Compensation of Rs. 7.06 crores was given to the farmers
whose crops were damaged in February according to pre-revised norms. It
has also been decided that the farmers who had been sanctioned the relief as
per the then existing norms ont 25.2.2005 will also be sanctioned additional
amount of Rs. 2.72 erozres by 50% as per revised norms in order to provide
relief to|the farmers.

Hailstorm again occurred in the State from, 3d March, to 10th March,

2005 and as a resolt standing crops in rewari, Sirsa, Hisar, Sonepat, Jhajjar,

Narnanl, Bhiwani, Rohiak and Jind suffered heavy losscs. Al the concerned
Deputy [Commissioners were directed o conduct special girdawari in the
affectediareas and according to the repoxts received from them, except Deputy
Commissioners, Rohtak apd Jind an approximate area of 52305 ‘acre of Wheat
crop and 126577 acre of other crops was darnaged in March, 2003 Whereas
in February, 2005, 51419 acres area was damaged. According to,the norms
now fired by the present Government the compensation payable works out
o Rs. 49.03 cyores. The maximum damage was in Bhiwani and Thajjar Districts.
Ihe hreak up of the months of February and March, 2005 is Rs. 7.06 crores for
Febraany and 39.29 for March, 2005 -
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[Shri Surender Singh ]

The State Government is fully alive to the sitwation and 1 would fike to
assure this August House that the Government would compensate to the farmers
and the affeeted farmers will be paid as per the revised norms fixed by the State
Govermment. The Deputy Commissioners have been directed to disburse the

compensation acccurdmg, 1o the Dew norms.
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My. Speaker ; Mr. Indora, please take your seak.
Pr. S‘pshil Indora : Sir, | am sorry to say... (Interruptions)
| .

Mr. ﬁpeaker . This is not the way. You have remained in the Parliamnent.

ﬁoqi@amzwmwwwﬁﬁﬁwmﬁmmw
m‘ﬁwﬂmﬁaﬁﬁﬁﬁm%@ﬁ%wﬁﬁlﬂmﬁﬁﬁWW%ﬂ%
fop F ey e v e T (AR T wreeT) Sir, 1 am very sorry. I seek your
protection. T am not satisfied with the reply.

Mr. Speaker : Mr. Indora, the satisfaction of the people is required
but your satisfaction is not required.

De. | Sushil indora : Sir, | am the representative of the f)éopie.
Mr. Speaker : You will not be satisfied that is another point.

Shri Surinder Singh : With your permission, 1 want to make it clear
¢hat so far as the amount of compensation is concerned, district-wise T can
narrate. o ' : e

Sirsa : The total _afnoﬁnt given for the damagé in February is
Rs.8.91,215/-. ‘

Fatehabad : The total amoont given for the damage Is
Rs. 1,58,13,715/-.

|
This is a lst in fact and this is updated. I do not know what are the
riorms-under which you can be satistied. If I would have visualized, there
are some other problems or you have named certain villages in the districts.
These arei the villages where Girdawaris have not heen done. (Interruption).

" MI}'ﬁpeaker + This is not the way. Now the matier is OVer.
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M. Spealer: No. No. I say no. This is going out of the prop ‘rritmate. I
won't permit it. This i3 not the way. U am very somy to say this iz 2 wrong
procedure, Nothing to be recorded. T won't permit the wrong procedure, I am
here to protect the mmerests of the members of the opposition and treasuries too
but T won't allow the wrong procedure. {Imterruptions) No. Mo, this iSI‘ a WIong
procedure. “ 1
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Mr. Speaker : Now, the Parliamentary Affairs Minister will move the
Motion under Rule 13.

*Not recorded as ordered by the Chair,
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Transport Minister ($hri Randeep Singh Surjewala): Sir, Theg tomove—
That the praceedings on the itemns of business ﬁ:ﬁéd“'fﬂr‘ today be
exernpted at this day’s sitting from the provisions of the Rule *Sittings
of the Assembly’ indefinitely. ‘

Mr. Speaker : Motion moved—

That the proceedings on the jterns of business fixed for today be
exempted at this day’s sitiing fromthe provisions of the Rule ‘Rittings
of the Assembly’ indefinitely.

My, Speaker « Question is -

That the prdéaedings cm the iﬁ_:ﬁi's of business fixed for today be
exerapted at this day's sifting from the provisions of the Rule ‘Sittings
of the Assembly’ indefioitely.

The motion was carrigd.

fipmm 16 & anfls waE
‘ M, Speaker : Now, the Parliamentary Affairs Minister will move the Motion
mder Rule 1.6‘ ' ‘

Transport Minister (Shri Randeep Singh Surjewala) : 5ir, Tbeg to move—

"That the Assembly at its rising this day shall stand adjoumed
sine die. .

M. Speaker : Motion moved—

That the Assembly at its rising this day shall stand adjourned
sine die. ' ' '

Mr, Speaker : Question is—

That the Assembly at its rising this day shall siand adjouwrned
* siné die. C :

The motion was carvied.
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Mr. Speaker ; Now, the Hon'ble Finance Minister will introduce the
Haryana Appropriation (No.1) Bill, 2005 and will also move the metion for its
consideration. ;
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Finance Minister (ShriBirender Singh) : 3ir I beg to introduce the Haryana

Appropriation (No.1) Bill, 2005,
Bir, T also beg to move-—

That the Haryana Appropriation (No.1) Bill be ta
congideration at once,

Mr. Speaker : Motion moved—-

That the Haryana Appropriation (No.1) Bill be {a
consideration at once.

ken into

ken into

Prof. Chhatter Pal Singh (Ghiraf) : Speaker Sir, Thank you for gwmg me
an oppotlunity to speak on the Haryana Appropriation (No.1) Bill, 201()5. FETET
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mﬁkrwﬁ%ﬁwmw%mWWW%wwdmﬁﬁ;axwawz;“fw,
ws e B fele o 25 & wEm % 20,99,96,000/-5ud @ wfly &=
s TR T &1 In Supplementary Estimates presented before the Estimates
Conmities) it is mentioned-—

“The State Govemment provides an intexest free loan in lien of
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seek the benefit of income tax reliefunder Section 43-B of Income
Tax Act.”
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Shrj %.8. Surjewala (Kaithal) : Speaker Sir, I want to speak on Haryana
Appropriation Bill No. 1. Mr. Speaker Sir, the Government and Finance Minister
want that we should pass the expenditure incurred by the previous Government
during these months upto 315t March, 2005, Letus have a look how the previous
Government was functioning. Mr. Speaker, Shn Om Prakash Chautala used to harp
on the development of Haryana. He used to boast day in and day out. Actually, I
watt to ilustrate a picture of only one District Headquarter before youand I know
that it is applicable to other Districts. It is similar to all the Disirict Headquarters in
‘Hatyana. Kaithal, which has been the target of Haryana CMs. ire. There was a
spate of murders. Ransom was being demanded. The jails had become the den of
critne, Criminals nsed to ask for ransom from the jails and they were given protection.
by the previous Governmest. Many murders were taken place; many people were
Jooted not nly by the criminals but also by the Government headed by Shri Om
Prakash Cﬂautala. In this district, situation of the developruent is that the hospital
is Tunning i 2 building, which is in a dilapidated conditions. No patient can go to
the hospital. Even the relatives of the patients who o, for the welfare of the
patients, they also fall sick. It is very old.buildmg:,:ég:{& in &.very bad condition.
There are no equipments in the hospital. Even there are no specialist doctor. No
specialist Qﬂctom arc being posted there. So, I want that the present Government
to construct a multi facility hospital at the District Headquarter which can benefit
the naighb%:mring areas. Speaker Sir, your atea is adjacent to ty area. It can also
take some benefit of that, 1t is very important thing because a Disttict Headquarter
having practically no hospital and this building cap fall at any time and even. the
equipments axe not there. | mean, it is not fully equipped. Similarly, Kaithal is the
only district particulary in Haryana which did not have technical or any other
Government institution. Last Government had neglected it very badly. So, I would
request that the present Government should open a technical ingtitute there, %0
that bright students can have college education and they can go to the Mula
National Cornpanies and other companies. Similarly, there is mushroom growth of
unauthorized colonies in Kaithal, Lot of village artisans and poor people aré floating
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|Shri 8.8. Surjewala] |
to the town in search of employment and there are no facalities for these people.
Previons Government and the Chief Minister himself has encouraged the
unathorized colonies and they sold the land without having developal‘i ‘There are
no toads, no water supply. There is no elecwicity. There iv no drainage system.
Such was the condition of the towa. It is only stinking. Poor people #m suffering
there. My suggesuon to the present Government is that whosoever has sold the
land and whosoever has exploited the poor people, those should be punished.
Those whio could not purchase the plots in FLU.D.A., they choose to ﬁmrchase the
cheap land in the periphery of the town. The entire money for the development of
such unauthrized colonies should be charged from the persons, who have sald the
Jand to the innocent poor people, Many of them are very well known people, who
have sold the land and their pocket is very fat. The poor people have been exploited.
This is the only solution because I know the Local Bodies will not be able to do it.
The last Government’s purpose was to collect money, to make monéy and to let
people suffer. Stmilarly, Mr. $peaker $ir, [ would like to tell that in villages, m the
name of social development and ih the name of other developments, Shri Om
Parkash Chautala had given grants only from the Panchayat fonds for the
 construction of Chaardiwari and cremation ground. T am very sorry to say that for
gasing out the ladies, sick people, old aped people and other people, there are no
latrines. Yesterday, while speaking onthe Govemor's Address, T said that 82% of
the honsés in the country have no facility of latrines ot bathroomns. So,/there is dire
need of it éverywhers, not only in my district but also in the entire Haryana. In
every villa;'g,‘é‘, there is a need of 7 feet igh boundry and these should bg contracted .
in the periphéries of the Mohallas of the areas of the poor people. These should be
constructed especially in the areas, where Jadies can ease there. They camnot go

out in the sunlight. They have to wait till the sun sets and night falls
whole day, even the old aged people, the sick peaple, the ladies and o
" they cannot g0 to casing. There is no place in the villages now, §

“important. Further, there is no water supply. There are no facilities

water in the Mehallas of the poor people. Especially, the ladies are suffe

they have to travel long for fetching the water, So, my subrnisgion is
Govenmment neither did anything for the development of villages nor £
1 hope, the present Government with the Congress Party’s manif
Congress Party’s promises, will take up the social canses, social pro
the poor people, downtrodden people and for the needy people,

sft v FAR T (FRHiE) | whew T, & sned 9o 9§ e w

. During the
ther people,
o, it is very
for. donking
Ting because
that the last
or the towna.
:sto and the
rrammes for

=T 2 FEeT

TS FT 3 W TG WEAT § | 7o o w urdl Y e § o 9 uwe 7w e
fomem o 3 fre Tl wieren s A By € = 3 gftre # €, w1 3 geard
E, e @ Woardetiowo F ¥, Bl ¥ wrree & § W A § weby B € el
Al 3 ar o fvar wrge | 4 angr B 59 RN @ ST ae ] aeAl wEY
forerer R Tha ST & A F e or WY | 9F Teen AT 2, arest S ¥ g
T G S UE TrET O F wiey oY vy wd & uve @l e wen e |




e T G5

Www%ﬁsﬁmﬁwwﬁmﬁﬂwﬁwaaﬁw%wﬁﬁw%
wmg‘m%‘sﬁmﬁﬁ‘%ﬁmﬁrmagﬂwﬁm%‘rmvlﬁmﬁnﬁﬁ
Wﬁ;‘mWﬁé‘f@mﬁr‘mnﬁrr&ﬁmﬁrﬁ?ﬁﬁﬁmﬁ@wwﬁmgw
mﬁm‘}?ﬁw@ﬁaﬂm@wﬁma;rﬁwm‘f%ﬁ'ﬁﬁwwﬁt’mﬁw@gﬁm
w%@m“wmqiiﬂﬂﬁwm%%ﬁﬁmﬂﬁﬁﬁﬁ
sdofioango 1 Y A WAl BRI L1 T v ¥ oE e 2] O TE-UE
et el wE-UE Hgodionrde WER e T 4 TR 5 T S B ad
aargzraha%lﬁﬁﬁ'wﬁﬁwﬁaﬁwﬁﬁ%‘lmﬁaﬁﬁmaﬁémmﬁﬁ
3 a1 1 R o e & 1 o e v g i & el e R S
ﬁfff“ﬁﬁhm%lﬁ*ﬁ?ﬁﬂmﬁﬁﬁwﬁﬁmﬂm@ﬁﬂmﬁ;mﬁrﬁaw
Wﬁwﬂwwﬁ%ﬁﬁwwem‘rwﬁﬂwmﬁwmm?w
mﬂwlnﬁa'ea‘nﬁm'“rw“rﬁéﬂan%tsmmﬂwagamﬁfmaoooomm
50000ﬁqﬁﬁmm‘%mﬁﬂﬁ%mﬁéﬁﬁﬁ%ﬂmﬁwwﬁwﬁﬂ%aﬂ?
# aﬁaﬁr-:%"-:—g;ﬂ'\rrzm"mw%z'"@ﬁwﬁwwwwmﬁ%ﬁﬁgm‘%wﬁaﬂw
it € 2 | v e e § geree o Rt w T &) e o w5
ﬁwﬁwmmm@qﬁswﬁﬁmﬁ@ﬁﬁﬁm@éﬂﬁ‘%lﬁw
o T o RIS T 2 wEe e W ¥ SR Y (T He
‘cﬁ"fﬁ:@”ﬁm%"EM'wﬁﬁﬁ“ﬁwwﬁmﬁﬁw‘zoﬁﬂ‘iﬁﬁmwﬁm ,
ek & g &1 SR # 1600 & wda gt § R Ol Sl e 3
0 2 5 TR B S e Y PR 3l Y g Y 56 9 6-6 st B
ST e T | et e, A 7 earonao % url & A # e A
”@:@,Tmﬁmﬁlﬁg@;@mﬁﬁwmwﬁwémimﬁwﬁﬁmﬁ :
qﬁ%l}ﬁwﬂ@rwﬁ%fﬁ#ﬁzﬁwﬂ%ﬁﬂwqﬂ-g.fewﬁ%aﬁ?wﬁ"637%11—\'
aqaﬁmmﬁasﬁv%ﬁaﬁwwﬂwﬁméﬁﬂﬁﬁmam‘t’él@ﬂmﬁ
m%aﬂ‘\fﬁ"ﬂﬁsﬁmﬂﬁﬁﬂmmﬁmaﬂw&a@éwmﬁ%ﬁﬁwﬁ%
e & T T # geR T e S 4 ey fored s @ 36
- fyererl 3 wed et W By = R 9 | THedEogHo A & e i e e
: wmﬁ&'-rﬂim“cﬁ“ﬁ“rsﬁﬁ?g’@rgﬂ%%Wﬁ#m«%ﬁrawm@aﬁﬁ%ml
ey e, S Aa e § % 12 e, 2004 w1 Ty fremer e 5 )
mﬁzﬁ;ﬂmmwwwmwﬁm‘faammmwqasfwwﬁmmu
z‘n‘f‘rc@raﬁm%mﬂﬁaﬁ‘mﬁ%ﬁ%ﬂ?rwwmaﬁﬁﬁoﬁmﬁﬁ%ww@?‘rfﬁ
T 5% ey & wee & T smee e R o7 afye BT # it wend HoWolo )
6 troTHouSie % T Wit weel] T WET B HHwar & art e = R et
(Fre) :

Finance Minister (Shri Birender Singh) : Sir, [ wantto Speak on a point of
order, (Intermptions) '
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Mr. Speaker : Gautam j it, Pleage have paticnee. The Minister is on "ms legs.
Please listen to him. |

Shri Birender Siagh : Sit, [ aro here to staighten the record. Punjab BIP
was totally in link with the other parties ineluding the Akali Dal to get ‘%hat Bill
passed in the Punjab Assembly. As my friend 1s saying that is entirely wrong. One
more thing he said that the Punjab Assembly has passed a Bill on 1 2th Tuly, 2004,
In this regard I want to make it clear that the first decision of the Supreme Court
came in about two vears back i.e. on 15th January, 2003 and during that period
Badal’s Government was in Punjab, Chautala’s Government in Haryana and Vajpayee
ji was there in the Centre and in al! the three Governments BJP was the partner of
the Governminent and they were suppomng the Government,

Mr. Speaker : Now, Mr. Gautatn, you may cotitine.

$hri Dharam Pal Malik : With your permission $ir, 1 want 10 sajfr that we
are discussing about the Appropriation Bill No. 1 1.e. we are discussing ab«‘put what -
has been spent. Mr. Gautam or some other members are not speaking to the
relevant topic. They should speak relevant because we are discussing about the
post budget expenditure. (Interruptions) You should speak relevant,

M. Speaker: Please take your seat 1 am here to understand it.

Térend =t (e arory Roe e ) - e sEigy, 29 QRiogTdotEe @
for foma | G id w1 fadiom 16 Sead), 2002 <9 smar o i e gy SR
O w % (G 1 O o o awa far v o dif¥ss 15 wered), 2003-9% 5
ﬁﬁﬁﬂﬂﬁﬂt#@&wmﬁﬂﬁﬁfﬁm#ﬁeﬁwﬁm | (&l Qo i)

oY s : Yy WIEE, UF A o1 gH) 5 |

aﬁmwm:mﬂw,ﬁaﬂm'mmﬁmmﬂmaﬁa—ﬂ#
e U TR S W s # SovioTie ¥ 6 THovdoTe A wality & far & sy
trdt & areme WY sgar o P AR R o g e Bt () wed urg
et wT Ay B Aot AT ST U e 72 e § witet § s ol
w1 geefiwr o amn | (3T @ ormer)

T A era g anem: amay wetes, Ay WA OF T OXOR W1, $HT 59
T o St vy arg F Jvet e vl w5 A $1F wieg oy o a1
B I8 &

Mr. Speaker ; Capt. Salib, these facts are very common, Everybodjr knows
it. Pleage take vour seat. {Interruption)
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Mr, Speaker Alright, vour time is poing to be over.
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Mr. Speaker : Please try to wind up. ;
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Mr. Speaker : Please maintain discipline in the House.
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Mir. Speaker : Please take your seat. You have done well, Faji Ji.
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Finanee Minister (Shri Birender Singh) : Speaker Sir, on the debate on
Hasyana Appropriation Bifl No. 1, which is regarding the Supplementary Estimates,
Hon’ble Members have made very valuable suggestions and even they have
talked about the Appropriation Bill which is on Vote on Account. But stilt I would
like to make it clear some of the doubts of the Hon'ble Members. Thave explained
at length in my speech in the morning about the policies and prograrmmes and the
philosephy of my party and we would be able to feveal in the gcm-:ral budget
which would be our thrust areas where we are going io make chay ges In the
present pattern of budgeting. We would like to make it clear the promises which
we have made to the people of Haryana and made in the last assembly glections
and we rade it clear in our manifesto also that Congress Patty will nn}t make sny
prosmise which we may not be in a position to fulfil. So, we have made onr mind
applied to find out the solutions of those problems which we can feel ﬂlat We Can
sort it ont and we can solve. M. Speaker Sir, in the last 5 and half years of Indian
National Lok Dial regime, which was supported by the BIF, they have‘ withdrawn
‘their suppert only few months before the Parliament’s election. They have played
with the sentiments of the people of Haryana. They were not able to give this
minch sense to the common citizen that their lives are protected. The question
mark was there with every citizen of the State whether we are safe in this atmﬁphcm,
whether we would be saft: in the coming day. You kmow, that was the agony under
which they were going. So, we made 1t elear that the Congress Gow:mmﬂm fst
would ensure the protection and safety of every citizen of the State. | 8ir, in that
direction, we would like to sce that the economy of the State should|get a boost
in the regime of Congress Governmnent, When, we can say that we are $ﬁli muaking
efforts and trying to achieve the top slot of the per capita incomme in gur earnings
and in our revenue collections and I have assured the members of the House in my
speech that we are going in that direction. But it is only 10 and 15 days old
Goverment, Prof. Chhatter Pal Singh has made certain objections regarding the
Supplementary Estimates, He has talked about the heavy fees that v{ere paid to
the advocates. Actually, the procedure is that we are to get the bills and the
requirement from the Chief Secretary office as to who were the ad?oaab::& and

they pleaded for whom, Whether they pleaded for the people ﬂmm should not
" bave beenpleaded. So, this thing, we can check and find out. If, there arf; aherrations
that the fees hefty, we can check it. I assure my hon’ble members that this is the
question which can be reconsidered. He has also talked about I:ndpsmes MEr.
Speaker Sir, about Rs. 20 crores which were deferred, I want {0 make it clear to my
friends that when we attract industries through our industrial poliey either we
oive exemption for sales tax and other taxes also or we defer these taxes for somie
time or 3 years. So, this deferment of 20 crores rupees is only 2 book entry, Ultnately,
when we defer it to Industries Depariment that would be repaid and Iijti_mate]y, it
would be the part of that. There 15 no loss no gain as far ag this
Bs. 20 erores are copcerned, Fe has also mlked about that some of the ndnstries
may not be in cxistence. Mr.Speaker Sir, I want to clear that del‘erx‘nent is only
possible when there is some production. Sales tax can be levied only when there
is some sale, Sir, next thing that Mr. Sharnsher Singh Surjewsls, our semior leader,
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has taiked ébﬂut enauthorized colonies. Sinthere is a mushroom growth of not
saly of useyinorized colonies Lut in some of the citizs and towns iike Faridabad
and Batlabgarh, there is a rushroom growdh of unauthrozied cluster of small huts,
Sometimes y‘;vhen the Goverprrent takes a desigion o remove fhese colonies, there
is an agitation. But the basic thing is when ¢these encroachments take place then
there is ng action. Ths gfficers whe allow such encroachment & gIOW, they should
be punished but they are never pusished. When the Government takes a decision
1o remove these colomies then these officials and officers have other rote. When
the land wes encroached upon, the officers were different, Later on some of them
sy be retized. They maynotbe in servige. S0, this Tequires 2 close monitoring o
the part of H.U.D.A. and on the part of the Local Bodies, Mumicipal Committess
and the respensible people should be dealt with omediately notata e when 10
years or 19 years have passed. Whenever the unauthorized colonies statt coming
up, isnrmedilate action should be takes only fien we Gan fing a solasion. Bavysnz s
2 State, where we should not think of providing facilities to unauthorized colonies.
1€ we heve full infragtractare ke HU DA, and if they have projection of 5, 200t 13
years of future then there cammot be any mmaathorized colony. Wher HUDA.
comies outl with & plan, they seserbe 10% for the weaker seciions ot Schedulsd .
Csstes, But vnfprtmerely, i you go Srough the record of the HIID.A,, theymay
ha in the name of Scheduled Castes but ultimately they are not living thers. These
acrrrs should be followed strictly and in my personal opinion, the colonies, which
are set up by private colonizer, may be by HUD.A., we mnst have atleast a
reasonabie perceniage of weaker sections of society. We nmst ensure that such
plots or su:ch {lats be allotted only to the really needy people, otherwise, they will
not find apy place in such colonies, which are developed eolonies. Tt is the oaly
way by which the mushroom of such upauthonzed colomics can be wnmlied. 2o,
thede things are to he seen from a very close tange o that we can find ont &
tangible solution for such problems. We have talked about the unhygienic
conditions in those colonies. Nuaturally when there would be sach developments,
the copditions are bound to be unhygienic. In villages, as Mt Suriewsla has
explained at length that development grant in the villages have been
rmisappropriated. He has alse talked about the providiag of latrines for the weaker
sections of the society because they bave to go out. Six, this is a priority item on
out agenda. § assure the House that when we will come in the nexi Budgel Session,
we would.come out witha comprehensive scheme of the village development, Oux
problem is that we give piecemsal grant for the deveiapmeht ofthe villages. My
personal opinion is, if we are able te develop even 200 villages in cne year that
should be a composize development of the villages. Uniil piecemeal development
contines, we would be wasting ooy State sxchequer and result would come out.
Ouie mesber Mr. Aroir Chand Makkar hias aiied about ine toads of village sirests
and concrete streets. Sit, you would not believe, 1 do not know who were the
contraciors 7 What was the policy of the Government ? A= T WA Sl
off afiy -ty weell Tt 1 Atleast we should held somebody responsible not
contractor only. Those who were the master of the State, who were the custodian
of the State reventes, should be asked what type of contraciors ey have engaged,
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[Shi Birender Singh |
what type of material you have s pplied to them. Thisjs a grave irvegulayity on the
Part of the politicians those who nyle the State. | assure the Houss that guch things
Wil not be afiowed to happen in fiture. Thas is our determination. IR iew
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_ bvir, Speaker : Question js—

Mr. Speaker : Cuestion 1s—

Mr. Speaker : Question is—

That the Haryana Appropriation (No.1) Bill be tak
congideration at ouce,

The motion was carried.

Mn Speaker : Wow, the House will consider the Bill clanse by clause,

‘ Alouse 2
M. Speaker : (Juesiion is— '
That Clause 2 stand parf of the Bill. |
The motion wes carried.
. . Clause 3
Mi‘. Speakar : Quasﬁoh —
That Clause 3 shand pari of the Biil
The motion was carried.
Schedute
Mr. Speaker : Question is— .
That Schedule be the Schedule of the Bill
The motion was carvied.
Clause ]
Mr. Speaker : Question is—
That Clause 1 stang part of the Bill.
The motion Wis COTied.

Enacting Formuty

That Eaacting Formula be the Enacting Formula of the Bill,
The motion was carried.

Title

That T'itle be the Title of the Bill,

The motion was carried.

a1, into
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Mr. Speaker : Now, the Finapce Milﬁi ster will move that the Bill be passed.
Fhoznee Minister (Shri Birender Bingh) @ Sic  beg to move
. That the Bill be passed.
M#". Speaker : Motionmroved--
Thgi the Bill be passed.
M5 Speaker : Question is—

That the Bill be passed.

The motion wag carvied.

iy & efamon eoifrees dre-slim-ara- (Fo 2) W, 2005

- Mr. Speaker : Now, the Finance Minster will introdnce the Haryana

‘Appropriation Yate-onrAccount (Ne. 2} BHY 2608 end will also move the mootion fox
its consideration. ‘ '

Finance Minister (Shri Birender Singh) 1 Sir, I beg to introduce the
Haryans Appropriation Vote-on-Account (MNo. 2) Biil, 2003,

Fir, 1 also beg o move—
That the Haryana Appropriation Vote-on-Account (No.2) Bill be
taken i6i0 congidoration at onoe,

M, Speaker : Motion moved—

That the Haryana Appropriation Vote-on-Account (No.2) Bill be
taken into consideration at once.

Speaker : Question is—

That the Haryana Appropriation Vote-on-Account {No. 2} Eill be
taken into consideration at once.

The motion was mrried.

|
|
s
1
%
‘ Mr Speaker : Now, the House will consider the Bill slanse by clause.
| Clause 2
Mr Speaker : Question is-
% That Clause 2 stand part of the Bxu,
; The motion was carried.
Claase 3

M}r Speaker : Question 15—

i That Clause 3 stand part of the Bill,
|
|
1
|
|
\
1
\
1

The motion was carried,
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. Sehedute
My, Speaker : Question is—
That Schadula be the Schadule of the Bl
The mation was Carried.
Clause 1
Wir, Spesker : Gusstion is—
That Clanse 1 stand part of the Bil].
The motion was carvied.,
Lmkoiine Fornmta

Mur. Spea ker : Question jg—

—

That Fpacting Formula be the Enacting Formula of the Bill.
The motion was carried. .
Title
M. Speaker : Question is—
That Title be the Titls of the Bill,
"The motion was carried.
Mr. Speaker : Now, the Finance Minister will move that the Bill be passed.
Finanee Minister (Shri Birender Singh) : $ir, [beg to move— |
That the Bill be passed.
M. Speaker : Motion moved—

That the Bill be passed.

That the Bl be passed,
The motion was carried,

& afon = wogEy wew (Redie B, 2005

M Speaker : Wow, a Minister will lntroduce the Haryana Statf Selection
Commission (Repeal) Bill, 2005 and will also move for its consideration.

Transport Minister (Shri Randeep Singh Surjewala) : Sir, T beg to
~ intreduce the Haryana Staff Selection Commission (Repeal) Bill, 2?05.
Sir, 1 also beg to move-—

That the Haryana Staff Selection Commission (Repeal) Bill be
taken into consideration at once. ‘
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B, Speaker 1 Modon movede-

That the Haryana Staff Selection Commission (Repeal) Bﬂl be taken
into considaretion af once.
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{Mr Speaker |
uiforiunate. This is sad. (intormuptions) Plezse bave patisnce. Mr. Indom, you may
contmue.
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o, peaker : Question ig..
That the Haryana Staff Seloction Commission (Repeal) Bill be taken
mio consideration ai onee.

The moiion was carried.

My, Bpeaker ; Mow, the House will consider the Bill clause by clause.
Clause 2
ir, Speaker : Question ig-—-
That Clause 2 stand part of the Bill.

The motion was caried,

Cianse 1

it Speaker : Queston is—
That (lawse 1 stand part-of the BillL.

The motion was carried.
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That the Enacting Fornwila e the Enacting Formmla of the Bilt.
The motion was carried,
Title

Mr. Speaker : (uestionis—
That the Title be the Title of the Bili.
The motion was carried.

Mr. Speaker : Now, the Parliamentary Affairs Minister will move that the
Bill be I%asscd‘

Trapsport Minister (Shri Randeen Singh Surjewala) : Sir, | beg to
move—

‘ . That the Bill be passed.

My, Spezker ;: Motion moved—

 That the Bili be passed.
M. Speaker : Question is—
¢ the BiH be passed.

The motion was carried.

Mr. Speaker : Now, the Houss stands adjourned sine-die.
*16,14 @ {The Sakha then adioumned® sine die).
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